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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH:

HYDERABAD

OA No. 831/91

Date of the judgement: 162293

Between
shri Nalini Ranjan Pal : Applicant

And

1. Government of India
rep. by Secretary for
Defence, Ministry of Defence, New Delhi-110011.

2. Commandant, MCEME LM'-\&E‘ Clige 4y Ene]
Trimulgherry P.O.,
Secunderabad-500 015.

3. The Union Secretary to the

Govt. of India, Ministry of
Defence, New Delhi-110011., :  Respondents

COUNSEL FOR THE APFPLICANT : Party-in-person
COUNSEL FOR THE RESPONDENTS : Bhri N.R. Devaréj e
CORAM

Hon'ble Justice ghri Neeladri Rao, Vice—Chairman
Hon'ble Shri R. Balasubramanian, Member {Admn.)

—— -

(Judgement of the Divn. Bench delivered by = .

Justice Shri V. Neeladri Rao, Vice-Chairman)

The applicant has worked as 1ecturér in
Metallurgy in MCEME. The applicant was placed .
under suspension by an order dated 12-7-91 pending '
diqﬁiplinary proceedihgs. The said order of suspen-
sion is challenged in this OA by &lleging that the
allegations on thelbasis of which, the charge memo.
was issued are not true. It is a matter for considera-

tiocn in the departmental enquiry.
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To

1. The Secretary for Defence, Govt.of India,

Ministry of Defience, Nev Delhi-~11,
Emivlarng Gles 4p Eme
2. The Commandant, MCEMEqurimulgher y P.O,,

Secunderabad-015.

3. The Union Secretarf to the Govt,of India,
Ministry of pefence, New Delhi-11,

4. One copy to Mr.Nalini Ranjan Pal, Party-in-person,
Lecturer, Metadlurgy, Degree Engineering Wing,
MCEME, Secunderabad-l15., ’

5. One copy to Mr.N,R,Devraj, Sr.CGSC,CAT.Hyd,
6. One spare copy
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The applicant who argued in person submitted
that the efiquiry 'was over and'a copy of the report
of.tbe—enquiry officer was furnished to him.and
he has also submitted hisaefnianation to the show=-
cause notlce issued to him alcng with the said
enqulry report in May, 1992 flll to—day, the
.f1n§1 ogder %s not vet pa§sgd by the discip%lnary
auﬁhority., In the circumstances we are constrained

to pass the following order:

The disciplinary authority has to pass the

final order in the departmental enguiry against the
applicant for which he was placed under suspension

, o Ll
in the order dated 12-7-91 by 31st May, 1993, 'THe
order of suspension stands revoked with effect from

oI .

the fersnoon of 31-5-93. In such a case the applicant
has to report before the concerned authority on
1-6-93 for the final orders and if he so reports
he will be entitled to the full pay and allkther
benefits with effect from 1-6-93. TIf the applicant
reports later to 1-6-93, he will be entitled to the

same from the date on which he reports.

The Oa is disposed of accordingly with no

costs.
(V. Neeladri Rao) (R. Balasubramanigg L;H
Vice~Chairman Member (Admn.) |

(Dictated in the open court) 1

Dated 16th February, 1993,
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